122 . NTO GER.R/BRYNIAB ANDHARYANA L TILAANA - 2011(1)

Chades k)

wit oy bhaw sk, JBefore. AjaicLamba,od  sewios Yo

VIDEY 231 T ‘!_'i:-\.:\'h ’\(\RNI]’J%M‘VDﬁlR‘,Mé ﬁné(}g é\r)s‘\ ‘f\m\_\

ool Hytiiro sINE 0 2 oz o il giizadeh

v R 1w 68 sodil ANEESHS Y an veroni i o)

W\9h STATE OF PUNJAB ANIVOTHERS; (R3S Hdents

oy 1t haiigt 1atio 1 1o uelaieg 1o inoinn ot

1om 21 4wy o o) ;‘n‘%‘&tw‘.’mlﬁ\z%ﬁs&fr 2009 gan seinh

syntozih o1 sldnin 211 1118th ANgustr20d 0s o AN

e o S VS 8 i for medicar
Whioes gnish o hm‘k)(knm. {s}s\‘rm\ VAN 't[m O 5009 W g | .
reimbursement—Respondents fmlmg.. o reimburse medical bills
, . . . . 0220 ANV . .
despite directions issued by High Court—Payment o medical bills
of Yetitiviiersorieved th b e as per Files iitlii Bnk-mionth—
DIy inpliyment of tedicatvitly ira 1hiber'of éuses ORESPEhdenT
FIRTHG WEEES AV eSOy GITER g 28 a casELI Iiviisn °&!
iHSENSHIVESAPPFORENTOHSdD Bt DEFarImeN *heiibed™d Hirect
cHHSIRR RGITCIRIOFo B Wit s ibigfmbilal Felinbursemeny
DI S ERS NI Wh Wl ERL dPpForenD 1061ms000A orlt bng plsinsd
10 seusa o1 o noz 1od 120l odw wobiw o) 1o Jasmssibatq arlt 19bianod

Isiooqe AL hat 9@%?%2&%&5}4&%@% Yegibsing niensified by the,
cgnduct,afithe respondents in ot discharging their dufjes iy ime; by. delaying,
Reymentefmedical bills, e aficiglsioficers,of theesnondrnttate s
Rublic senvants;and are, thefsfore, reauired to.ectin aenannerthal makes
thelife 9f 0SSR THTRAS e PSRIORES COTVSRISLDY, Way-of enieriaining,
and sasyingmedicalraimbyrssment 45 SePmat possible dbhawevcs.
sesmshat, delay inelease,of pavmentis,being. causedmor o any
reasonable qeealisayse. butomaseount of Agasunliaperaadh,Delayn,

medical reimbursement is an arbitrary act and is required to be deprecated,

a6t wnoilitog ot el budetidstzs abastz 1 s i 26 it 98 (0 i(Para 9)
esotibig gy RETI b hiiiber (o ¢Hsey o P ehid! Hit e Are beirg
redebved it i lCytrwRerai eitBlrdereR T licditar bitls (bR
dbIiyea A0 R I R AR IS AIcHtk thhtHbdsshi Stepd afd takel B
the employer-department-jodglcasepayment; Such-an-approach to the
isgye i inhuman and fRﬁ?ﬂ?‘-ﬁi}‘r’%b‘%iFE-“R"PFFW“H?% 10,05, issued by the
Head of the epa‘r’l%ems to the con%éf*né(j officials to dea] with the issue
FLI0K11 'r'[fi[i RGRHOLI I)![:"L S VLT et 1 a1 TG Ofld 1y rengry; )]

of medical reimbursement wit llﬂe sensitivity, and humanc approach, it
LG S0 10700 Lsfins T o Uy Sinh L
deserves.

(Paras 10.&. 419



(hyrros  ANIL SANDHIRyw 4STATE QR PYNIAB AND OTHERS £h23
(Ajai Lamba, J)

womuzi:IsoRandhirAdvosateforhe el Hioteh(Shn i il (2)
bortinbm:8) CHYEAY aﬁ)A@;lPdﬁjﬁBbom arls 1o txo1m109 ot i yanom 1o
AH‘T'W mﬂa?'d a, namsewdmie‘l Isoibam odl isdt noitizoq

Jnamolma noiTH oriJ o1 be va o2ls ¢ ¢6 .omit To boriog sldsnozsat

) This etmon under Articles 22?/227 o]l‘)thc Cﬁnstltutlon of
riuH'J fﬁm JmJa%m :ﬁbz -1 abhaoqzat orljf:no 22011 smbs
Or 18] nd.

wrif 1 a
A B S il

sl 'fﬁéb‘-’"e.ﬁ%’n’ad}a%%%féﬁéﬂﬂaw“%’“b* PR,
PAQig o el plaRa Eb"dﬁ‘ft“q Jul %Gamolo foad svad Q00T ,\msmdafl
bazgslgn 3d luow ?s!uﬂ arlt 1anu sldizzimbs 25 Jnuors adi 1o 12951

(2) It has been pleaded that the peﬁg;qﬂgn underwvent kidney
transplantation in the month of September, 2006. The petitioner has been

Ja%era'réﬁa%mﬁmfédfmﬁ%gazwa{rﬁﬂg 8 saholls disease/
ailment. The petitioner had BESAUBILFAS AWM S Y HERKTRRE 18,
extentzefi60%rbydhe, QivitSurgeomsiiydhianmalhe-handicay is to an
rextent thastheipetitioneiihasceen recommendeditostravel withanAssistant.
IRsilevantcettificate inithisrepard hasibeen placed gnireqord s Anngxure
Pr2eibheipetitionerdasioalemedicines worthiRs; 20:000:40:22:000: per
mogﬂx» Thg petitionerhas been presenting the medicabbills formgimbursement,

Qweserhepaymentis notheingmaderby;the respondents causing undue
hardshlp The details of the bills;have sbeemsigivenyin, parmns

of the petition.
1oubnos o vd boilienoini ynisd asvowod 2 viozim inoz oD (9)

srvorrsg @Y dibas zbe,@mp!Eag%!hegsaglssgwemﬂ%onsral}?ﬂ 1816 ME.
$008,0£2008which was dispesed ofvideorder,dated 1th Septembsr,
F008(4ny ?aiur.ﬁm)ﬂgmeifojomiﬂgﬁsgas,:mmm 916 bos 2lsvise
bne gnirdigtRerhéaringthielcoansel forthie pantityy wiidisplsseofithie praséat
efmivoe 19 79 n vt Petitiomwithidirection totherespordentstdreimburse the
stderozsoy (rremaiting medicabbilisof the:petitioterifiedtitled withintvid
Isaiboen ni veméhthsfromeheldateofréveiptofacertified topy:ofithisotder.

.bvrsamqﬂlharéspdndéntsshailh‘eimburse'ﬂié;hedicalibﬂls'subnﬁﬁedby

the petitioner in future also, in acco
zirl) 1 bovioast ..P,e 56 51 SR i 10’ 20eha wﬂmuntpx (Y.y

vna ai 1(dyiukias beenipleatied ircthe pelitisrthatdedpite direstionsissued
-byahigreourt] thedmicdichlzbillswisremotclearedhfbr morestRan sk fonaths.
tlndekthe cireurnstancdssthe petitionerPhadwworapproachsthis Gourtiagain

by way of filing the present petition. aviziseni bous



124 1.L.R. PUNJAB AND HARYANA 2011(1)

(5) Itis notin dispute that the petitioner is entitled to reimbursement
of money in the context of the medical bills. It is further the admitted
position that the medical reimbursement has not been made within a
reasonable period of time, as is also evident from the written statement.

(6) Learned counsel for the respondent-State, on instructions from
Shri Shashi Garg, Law Officer in the office of Director, Public Instructions,
Secondary Education, Punjab, states that the medical bills till the period
February, 2009, have been cleared and the payment made to the petitioner.
Rest of the amount, as admissible under the Rules, would be released
within one month from today.

(7) In view of the statement made by the learned counsel for the
respondent-State, this petition is disposed of.

(8) Before concluding, I am constrained to observe that sequence
of events of this case, as made out from the pleadings, indicates inhuman
approach of the respondents. The petitioner is entitled to medical
reimbursement. The petitioner is not only suffering from a chronic discase
but has also undergone kidney transplant surgery, which is a major surgery.
The petitioner is a handicapped person and can only manage his daily
chores with the aid of an assistant.

(9) God sent misery is, however, being intensified by the conduct
of the respondents is not discharging their duties in time by delaying payment
of medical bills. The officials/officers of the respondent-State are public
servants and are, therefore, required to act in a manner that makes the life
of a person, such as the petitioner, convenient by way of entertaining and
ensuring medical reimbursement as soon as possible. It, however, seems
that delay in release of payment is being caused, not for any reasonable
or legal cause, but on account of a causal approach. Delay in medical
reimbursement is an arbitrary act and is required to be deprecated.

(10) A number of cases of this nature are being received in this
Court wherein reimbursement of medical bills is being delayed. It is only
after filing of a case that necessary steps are taken by the employer-
department to release payment. Such an approach to the issue is inhuman
and insensitive.
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(11) Directions are required to be issued by the Head of the
Departments to the concerned officials to deal with the issue of medical
reimbursement with the sensitivity, and humane approach, it deserves.

(12) In this petition, clear directions are hereby issued to the
respondents that the medical bills already presented by the petitioner be
entertained and reimbursed, as per rules and instructions, within one month
from today.

(13) In future, as and when the petitioner present medical bills for
treatment, the same are directed to be dealt with, as per law, within two
months and reimbursed, failing which this Court shall consider the inaction
on the part of the dealing official/officer as an act of wilful disobedience
of direction/order of this Court amenable to action under the Contempt of
Courts Act, 1971.

(14) A copy of this order is directed to be conveyed to the Chief
Secretary, Punjab.

(15) Copy of the order be given dasti under the signatures of the
Court Reader.




